
Central Adminiatrative Tribunal , Prinuipal Bench

Oriyinal Application No.1235 of 2000
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Hon' b 1 e Mr. V. K. Maj otra, Mernber (Aurnnv)
Hon'ble Mr.Shanker Raju, Merfiber(J)
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Retired As Vice-Principal
From Govt. Boys Secondary School ,
Nevv Seerfiapur,

_ T t- - ^ A t-. s—. 1 -1 . ri L-. +•
uai ri i-i iuu30. — Mppi it^ariL,

(  Shri Jodha Ram : Applicant in person)

Versus

1 . The Director,
Directorate of Education,

c  ̂ ^l--

LlUVL. U! INL I Ui Utt I ri ! ,

Old SttGrGtariats,
ufc} I n I -i 1uu .

2. The Deputy Director of Education,
District North-East,

B-Block, Yamuna Vihar,
ue I ri I - I ! uuoo .

3. The Principal Secretary,
Govt. of N.C.T. of De 1 h i ,
5, Sham Nath Mary,
Delhi-110054. - Respondents

(By Advocate Shri Georaye Paracken;

ORDER

By V.K.Maj utr a, Membe r(Aumnv j

—' — J- —

The applicant cnai mnyau bne uruar uauau

passed by Respondent No.1 , Deputy Director oi

I  Respondent No. 2 whereby Ltie app i icanu nas

been denied yrant of seiecLion scaie oi

as he had been promoted as Vice-rr I ticipai otsiore j

completing 12 years as PGT. The applicant retired as

Vice-Principal(adhoc) from Govt. Boys Senior Secondary
4 .4 ioor^

School , New aeema
ntJ wa5=

granted PGT selection scale on 29.10.1338 w.e.f.

1 .3,1337 as per annexure'A' . He was promoted as:

Vice-Principal on 3.1.1336. According to the applicant,
-C 4 r\ ^ CJ "7 n

ritt :r>LctrL.SC! ri
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A

not complete 12 years as FGT for yrant of selection

grade as he vvas promoted as Vice-Pr 1 ncipa i un ctuhou

basis on 3.1 .1385 before completion of 12 years as PGT.

He had been functioning as adhoc Vice-Pr i iiuiapi ar:u wab

never confirmed or regularised as Vi ce-Pr i tic i pa i . ine

period of adhoc Vice-Principal , should also be treated

Q3 PGj enabling him to complete 12 years making him .

eligible for grant of selection grade. The applicanu

has relied on Tribunal's order dateo o.2.cvuO in oA

2386/1333 Gaj Raj Singh and Others Vs. Govt. ui H.u. i .

of Delhi and Others quashing and setting asidts ^rie

impugned order dated 5.6.2000 with direction to the

respondents to implement the order dated Sa. iu. iaso uu

release arrears of selection grade with retiral benefits

to the applicant and also all consequential benefits.

2. In their counter, respondents have rnaintairifcid

that as the applicant had not completed -12 years as PGT

before being promoted as Vice-Principal , he could not be

granted the selection grade. According bc> une

respondents, Shri Gaj Raj Singh as well as four Others

whose cases has been received from District Nor bn tidsb

were not granted the selection grade as none of them had

completed 12 years service as PGT(SG). Hovvever, the

respondents have admitted that the applicant^ continued

as confirmed PGT till his retirement. The applicant has

filed rejoinder as well.

3_ The applicant contended that the respondents

.  have in compliance of order dated 13th January. 2001 in

OA 162/2001 in the matter of P.S.Nahar Vs. Govb. oi
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NCT of Delhi and Others accorded the relief claimed in

the present OA by the applicant. Aucordmy tu una

applicant, the case of the applicant is identical wiun

the case of Shri Nahar Singh(supra) . Applicant nas, ai^u
1 n uMplaced reliance on order dated 4th June, laso

1578/1931 Shri Shiy Ratan Gupta Vs. Director of

Education. Delhi Admn. and Others. This is a similar

case which was disposed of with the Tol iuwiny

directions;-

Respondents 1 and 4 are direcoeu
consider the case of the applican ^ ior
grant of pay in the eoaie oi

r-\ r\ I

with effect from 1 .3.85 with oornsepuential
benefits keeping in view brie^^^
directions and pass a detai 1 eu _ ^ ^arju
speaking order thereon within^a^perioo oi^
two months from the date of reoeipl^oi a
copy of this order with i ntimation^ uo urje
legal representatives of the applioan^^
They shall also pay Rs.300/-^a.e ooeue ^bo
the legal representatives oi bne
app1i cant.

3_ The applicant drew our attention to Minutes of

the Meeting held on 6.6.1337 by the Principal Secretary

of Education regarding grant of selection graue

who are. officiating as Vice-Principal

raproduceu as lOi iows.

to au 1

,'1 ro-Pr-: nr:i oal S . These are

Following were present in the meeting;

Principal Secretary, Education (In Chair;

J.D.P.(Admn.)

J .D.E. (D l iiaiioe;

D.C.A.(Edn.)

0.3., Secretariat Branch

0.3., Estt-II Branch

Representatives of G.3.T.A.
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referring to order dated 26th July. 2000 in OA .uo/.uuu
Govt. cf NOT uf utj 1 n IShri Inderjeet and Other a va

.  A > — Ci-r w a i" r~) A L in OA the uuur b riau
and OthersCAnnexure r^-^i ababwu buab in

directed that claim of the applicants for gratib ui
selection grade in terms of order 29th October. 1338 and
clarification contained in Memo dated 5th May. 20uu
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a 1 I cunaequent1al

uGnS'fibSi ktjttplny in VISW thS aOuvt) Q i r Guuiu'riS ahu paaa

a dGtailGCl and te" ing order thefeun v-jithin a periud uf

/ 1. _ -I _ /
/ t\euar /

two months fruin tha date uf reueipt uf a uOpy Oi uri ia

order with intimation to the app i luatiu.

(Shanker RajU)
Member (J)

(V.K.Maj utra)
Menibe r (Adninv)


